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16, 	ORDER. DATED 13111 OF nvrEMBER, 201 1. 

C  "thait h Ram ................. .......................... -Applicant 
V I--,, 

Union of India &-. ()thv-rs ............ r .......... ... Respon&nts 

U'O. ram: 
11ONU,F NW- CA, TMOHAPAIRA MEMBER ADNIN. 

HOINIBLE MR. A.K. RATNAIK. MEAMEX JUDIC",IAL. 

Heard Sri D.P. Mohapatra, Ld. Counsel on behalf 

of STi UTm- kant Patnaik, Ld. Counsel lor the applicant and Sn' 

S.K. (-)jha, Ld. Standing '-'(-Nunsel for the Rlys.~'Respondents on 

Arhom a copy ofthis (AA~ has aheady been serv, ed and perused 

the matenials placed on re-cord. 

2, This Original Appli"ition has bee:n tiled by the v 

applicant-,Aith the t6llowling re-het". 

"(1) To qmcA4 the order No A 
Ramhkppeal/'-93 7(1 Imed 10y EIRM. 0/0 DRM(.-.k4,) W. 

AT01,06,2010, 

0 1) , Vo dfrewt the ke.,,Jlon(k~nk! to rci4ore, the polAi tion of th e 

applitntit iti his potst of loco pilot atiff to gmnt him all 

cotisequential svivice benefits trickidiig the finaricial 

beriefil. as. well as w- veai- for the petiod whickh die 

applio-nit hats, Oeen iflegaltV depiive4l ot'his legil,ii-nate 

(kles." 

3. According to thc applicant, pxsently he is 

working as a Loco Pilot under the Adn-tinistrati-ve Control ot 

I 	 - 
Crew ContrIler, Mayagad~a in the East (--- oast Railways. Un 

08.11.2009 ho was chargc sheeted under Rtile- I I ofMID&A 

Rules 1968 (Anne7xure-Al"l). In reply to the chaige-sheet the 

Y 	NO (Annc~xure- ap 	 m plicantsubmitted his i~xplairatkm t 1112 u) 
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AC.). C)n 01.06.2010 Respondcrnt I'4o.2 issued a punishmet 

order vide Amexure-A.,3 withholding fids nfaxti crement f6r a 

period of' one year (N C-T.). 	(-In receipt of the order of' 

punishmen~ the applicant preferred an appeal to Respondent 

No.3 on 16.07. 2010 (. Amie.,xure-A!4.) with a prayer to cancel 

the punishment order. Having received no repty., the applicant 

has moved this Tribunal in the present ('-'),A, seeking! thi.-. relief 

as aforesaid, 

4. 'We have pentsed the xcord and find tlLat the 

appeal dated 16.07. 2010 	 is p~mdingy for 

decision by the competent- authorihr. 	1 H ece i t wouRA be 

desirable to await tile. sa.me delcision. 

5, Accordingly, as agreed 1c) by the Ld, Counsel tbr 

the 	pailies, vvithout going into 	the ment of the case, 

Respondent No.3 is directed to consideT and dispose of the 

pending appeal dated 16.07, 20 10 (Annexure -A/4) and pass a 

speaking & reasoned order wifl-lin a peziod of 45 days from 

the date. of receipt of copy of this order~, under intimation to the. 

applicant. 

6,With the above obsc-rvation and direction, ths 

O.A. is disposed ofat the adrmissionstag:e itself. Nocosts, 

7, Send copy of ttiis ordcr along with copy of the 

0A. to Respondent Nlo,3, 
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